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Original Application No. / K

Mise.,Petition No. - / '
- Contempt Petition No, 2% foys \f::‘s 0.4 1?‘3706 9
Review &pplication No' / ' »
- App]_lcant(S)Om_-cm%.._mum-m& .ﬂco\m_ﬂ.ﬁbﬂ- A L ; | <
Respondant(s) AR V. P\ N 2-"__ - 9&/\/& ~ e e . .

Advocate for the Applicant(S)sz~ M\GJAOW\&A.) Q.NCUE\

Advocate for the fRespondant(S)i- CadR .

B E : . ‘
. Botes of the Registry Dote Order of the 'I‘ribupal

- Hee  Cendeupt M)\\,);l{ws.aoos { List-on-02.08+2005,
SNV WETVEIR U3 S| Jﬂxu,.
Lsavan)  drr ]’%}\m
'?*%“ﬂ NN NPV NN §
K*t &MM Br, Procedo 1.8.2005 .-rné'a;’spncant has £iled this
) @¥P§““ﬁi}- A, OdkAa7eA Geng“mm% | jjeontempt ump petition alleging that

E¥e : R . - the respondents deliberately and
fald N = Coupi evnay @ht i p 2
willfully did not take any action for

_ .

ordn Aol 27 AL. @4 §  {implementation of the Judgment and
%”’]’é Q ) s
P APE D W) QA l"‘) Yr\w { ) Oorder dated 27.08-2‘004 passed b'y'this
bor’ Tribunal in O.A. No. 175/2003 which
W t‘—f\{o’v\fh&\j . ! /} amounts to ccmtempt of court,
{ / We have perused the direction

contained in the mxdex O.A. The direce
tion is as follows ;

|

{

! -

i “1n view of the above discussSe
ions the impugned orders are

i quashed. It will, however, be

~ open to the respondents/the

i appropriate authority to issue
a show cause or afford the

{ apgicant qn opportunity cf

i hearing and then to refix the
pay/pension."

l .

i

We do not £ind any positive direction
,, in the above.so that it is to be

& \ stated there is ariy contempt. At the
most the applicant can request the

i .

- St o Coﬁtd/-



"

q&\\ | o . .CeP. 23/2005 -~ - \3;

3

. Contd/¥ \ . ; -
 01.08.2005 . the respondents to exp#dite

' ‘the fixation of pay for which

a show cause notice has already
been issued. This is a fresh )
. | cause‘og action.. Without prejue~
. o dice to the right to the applice:
' S ' T ant, may ‘initiate fresh proceed
- ings in case the respondents

N | i. . . . have not expedited the matter,

' ' Home®™, the @.P. is dismiss=
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tAn Application under Section 17 of the Administrative Tribunals Act, 1985)

Contempt petition No. 2 @ /2005
In O.A No. 175 of 2003.

In the matter of:

Sri Chitta Ranjan Deb.
- ---- Petitioner.
; -Versus -

Union of India and Others.

----- Alleged Contemners.
-And ~

In the matter of:

An application under Section 17 of the .
Administrative Tribunals Act, 1985
praying for hﬁﬁaﬁon of a Contempt
proceeding  against the alleged
contemnors for non-compliance of the
order dated 27.08.2004 passed in
0.ANo.175/2003.

-And -

In the matter of:

Sri Chitta Ranjan Deb.
Retired Superintendent,
RMS Division, Silchar,
Tink Road, T.ane No. 1-A,
Silchar, Assam.

... Petitioner.
-Versus-

1. Sri R. Ganesan,
o Director General,
Department of Posts,



The humble petitioner above named-

Most respectfully sheweths: -

by

Dak Bhawan,
Sansad Marg
New Delhi.

Shri S.K. Das,

Chief Postmaster General
Assam Circle,
Guwahati-1.

Shri K.N.D Kachari,
Postmaster General,
Dibrugarh Region,

P.O- Dibrugarh, Assam.

Shri B. Prasad,

Director of Accounts (Postal),
Chenikuthi,

Guwahati.

... Alleged Contemnors.

1. That your petitioner approached this Hon'ble Tribunal through O.A. No.

75/2003 against the impugned orders of reduction in pay and subsequent

reduction in all terminal bencefits like pension, DCRG, Commutation of

pension, Leave encashment, CGIS etc. as well as against the order of

recovery.

P

That the Hon'ble Tribunal after hearing the contentions of the parties was

pleased to dispose of the Original Application No.175 of 2003 on 27.08.2004,

directing the respondents as follows: -

Y-- In view of the above discussions the impugned orders are

quashea. It will, however, be open to the respondents/the

appropriate authority to issue a show cause or afford the applicant

an opportunity of hearing and then to refix the pay/pension. The

O.A. stands allowed accordingly.

No order as to costs.”



W

(Copy of the Judgment and order dated 27.08.2004 is annexed

hereto and marked as Annexure-T).

That your petitioners thereafter approached the alleged contemners
through representation dated 10.09.2004, praying for implementation of
the Judgment and order dated 27.08.2004 passed in O.A. No. 175/2003,
enclosing therewith a copy of the aforesaid judgment and order dated
27.08.04.

(Copy of the representation dated 10.09.04 is annexed hereto and

marked as Annexure-II).

4. That the alleged contemners, thereafter, as per direction passed by this

i

Ch

Hon'ble Tribunal in O.A. No. 175/03 issued a show cause notice dated
1810.2004 to the petitioner asking for his explanation on the notice.
Accordingly, the petitioner submitted a detailed reply of the show cause
notice on 10.11.04 with a request to refund of all his pensionary benefits
which were irregularly deducted from his pensionary benefits and also
prayed to regulate his pension.

Copy of the show cause notice dated 18.10.04 and reply dated
10.11.04 are enclosed herewith for perusal of Hon'ble Tribunal as

Annexure-II1 & IV respectively.

That it is stated that the alleged contemner/ respondent No. 4 is not a party in
the original application but he has been impleaded as contemner No. 4 as
because he has a vital role in implementing the judgment and order dated
27.08.2004 in O.A. No. 175/2003. Therefore, it is necessary to implead him as

contemner No. 4 in the instant contempt petition.

That the alleged contemners after a lapse of more than 8 (eight) months have
not intimated the petitioner regarding his show cause reply nor taken any

final decision on his show cause reply and also not implemented the
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judgment and order dated 27.08.2004 passed in O.A. No. 175/2003 which

amounts to contempt of court.

That it is stated that the alleged contemnors deliberately and willfully did not

 initiate any action for implementation of the Judgment and Order dated

27.08.2004 passed by this Hon'ble Tribunal in O.A. No. 175 of 2003 which
amounts to Contempt of Court. Therefore, the Hon'ble Tribunal be pleased to
initiate a Contempt proceeding against the alleged contemnors for willful
violation of the order of the Hon'ble Tribunal dated 27.08.2004 in O.A. No.
175/2003 and further be pleased to impose punishment upon the alleged

contemner in accordance with law.

Under the facts and circumstances
stated above, the Hon'ble Tribunal be pleased
to initiate Contempt proceeding against the
Alleged ~ Contemmors for willful non-
compliance of the order dated 27.08.2004 in
O.A. No. 175/2003 and be pleased to impose
punishment upon the alleged contemnors in
accordance with law and further be pleased to
pass any other order or orders as deemed fit

and proper by the Hon'ble Court.

And for this act of kindness the petitioners as in duty bound shall ever

pray.



AFFIDAVIT

I, Sri Chitta Ranjan Deb, S/0- Late J.C. Deb, aged about 4z years,
retired Superintendent, RMS Division, Silchar, resident of Link Road,
Lane No. 1-A, Silchar, Assam, petitioner in the instant petition, competent

to swear this affidavit, do hereby solemnly declare as follows: -

1. That I am the petitioner in the above contempt petition and as such I
am well acquainted with the facts and circumstances of the case and

also competent to sign this affidavit.

2. That the statement made in para 1 to 6 are true to my knowledge and

belicf and I have not suppressed anv material fact.

3. That this Affidavit is made for the purpose of filing contempt petition
before the Hon'ble Central Administrative Tribunal, Guwahati Bench
for non-compliance of tﬁe Hon'ble Tribunal’s order dated 27.08.2004
passed in O.A. No.175/2003.

| -~
And I'sign this Affidavit on this ’)'?”ﬂay of July” 2005.
(lmi 10 6{:] e D
Identified bs ' %ﬁ .
L
L1

4\&‘“5 : | ‘lu above koo W"
Advocate M o] |

th N A
‘61;%, Mﬁw\ S’ 5, who
s ,‘o«jﬁw ff Gt Sl
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DRAFT CHARGE

Laid down before the Hon'ble Central Administrative Tribunal, Guwahati
for initiating a contempt proceeding against the contemnars for willful
disobedience and deliberate non-compliance of order of the Hon'ble
Tribunal dated 27.08.2004 passed in O.A. No. 175/2003 and to .jmpose
punishment upon the alleged contemnor for willful disobedience and °

deliberate vnon-mmp]iance of order dated 27.08.2004 of the Hon'ble

Tribunal.
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o . original Application NO. 175 cif 2003. ng;/¢¢&g_jf‘
‘ i- ’ﬁhte of Order ; This the 27th Day ©i1 August, 2004. - '
AT
44 E;;The Hcn'ble Shri D.C.vVerma, vice~Chairman
E% {;.ThefHonfble Shri K.V.prahladan, Administrative Member .
TN gé |
D Sri.Chitta Ranjan Deb,
i Retired Superintendent,
! RMS pivis ion, Silchar,
: Lihk: Road, Lane NO. 1-A,
Silchar, Assan. . . « Applicant

By Advocate Sri M.Chanda-.
é@-_versus -

1. Union of India,
represented by the Secretary to the
Government of India,
Department of post,
Ministry of Communications,
. New Delhi. '

2. {The Director ceneral,
‘Department of Posts,
Rak Bhawan,

Sansad Marg, New Delhi.

. e
‘ ¢ 3.4The Chief postmastexr General,
: :ASsam circle,
gguWahati.
;. 4.8The Postmaster General,
i @pibrugarh Region, .
5?.0..Dibrugarh. ’
. .. 5.7%The Deputy Director,
! . accounts (postal)

: , -Chenikuthi, , .
i “Guwahatil . ' . . - Responuents.
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| By Advocate Sri A.Deb Roy, 8r.C.G.u.C.

S

!
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.. ' KeV.PRAHLADAN, MEMBER(A)
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¥ The applicant joined service as a postal Clerk in

-
i
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K
aqﬁInSpector of post offices. Then ne was promoted as

Ly

postal Department on 5.3,1963. In 1973 he was promoted

By

: Asﬁisiant‘Superintgndent of post Oiifices. He Was remporarily

oy

38 :
pronoted as Deputy-post Master on 1.12.1992. He was

i
e
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b
promoted and joined as Superincendent of i-3et Obfices ..t

at
Silchar on 4.1.1993. The salaly of the /. :.istant Super.nzen-
dent of post Offices was fs. 164u-2900/— (i1 : revised and

e 5500~9000 (revised) Salary of the iaputy Post Mastor
was‘k.2000—3200 (pre-revived) und 5.0502-, 0500 (revisge:).
Salary of the Superintendent ©f post Qfr.cos was 5.2000-
3500 (pre revised) and.m.7500—12000 (cevisend scale).s e s
promoted as Deputy Diviéional HManager in wne office of the
Chief postmaster General, Assam Circle, wsuvghati by orier

dated 31.3.1998 in the pay scale of w.753 ¢-12000/-. He was

working as Superintendent, RMS, Silchar #hen he retired on

1%10.2002 with basic pay of Rs.10,250/-. This original
pliéation has been filgd againsc the ccder of the Director
£ postal Accounts dated 30.08.2002 at iiinexure - 6, anc the
order of the Post Master General, Dibruy..rh dated 15.1.2103
a; Anexure - 7 ordering a reccvery of :..5.96,792/- as over-
paynent made on account of wrong fixatirn of pay with effect
ﬁ;oﬁ the date of his promotion as Superinmiendent of post

Cffices jon 4.1.1993 till 1.1.2902. -
. Lo :

L3

The .regpondentk say thut the applicant was arn
aistant Superintendént of post Offices wnimn he was tompo-

‘,:arily promoted as Deputy Post Master zi:d then as Superin-

' ftendent. Therefore. his pay as Superint.ndent should have

- "

been fixed taking #nfo consideration hic pay in the substa-

_ and not the scale i Dy.post Mastcr.

ntive post of assistant Superintenucnt i post officeis/
His pay was accordingly refixed and re-calculated with
‘efect from 2.1.1993 to 1.1.2002 vide o1+ r dated 30.8.2002
at Annexure - 6. An over pawinent of ws.%0,752/- was calcalated
and ordered to be recovered frcom his Leuve Encashment amount
due to him vide letter dated i5.1.2003 .t Annexure-7.

L We have heard Mr.M.Chanda, learn -i counsel) for the

\y’" applicant and also Mr.Afueb ROY, learnci 3r.C.G.S5.C. for the

4

contu,, 3

~d
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respondents, The respondents want to refix e pay of the
applicant after he has becn draving his pasv .n various
scales right from 1953 te 2002, Thne PDepaltaes LUowith ita .00 vew

nal check, internal audit and adiministrative verification

failed to notice any anomaly in tne pay druwi. by the applicant.

‘At the fag end of his carecer the applicant is Jdirected to

s '
refund a huge amount. In this ccnneccion, .o Hon *ble . sups eime
Court in Bhagwan Shukla -vs- Union of India . Others repcoried
SN . Ty
in (1994) 6 ssC 154 has given the following judgment:

“2. The controversy in this eppeal lies in «
vary narrow compass. The appcellant who had
joined the Railways as a Truins Clerk wee.L.
18.12.1955 was -promoted as Giard, Crade-C
B Wee.£.18.12.1970 by an oruer dat.d 27.10.1970.
o The basic pay of the appellant was fixed at
w v R.190 peme W.0.£.218.12.1970 in a running pay
R scales By an, order dated 25.7.1991, the pay
: » 8Cale Of the appellant was sgought to be refixed
' and' during' the refixation of nis basie pay was
reduced to Rs.181 p.n. from 5.190 PeMm. wae i,
18.12.1970. The appellant yuwStioned the ordur
reducing his basic pay wit:: tvtrospective effect
from 18.12.1970 nefore the Contial Adminisc: ative
Tribunal, patna sench. The Justification fur-
nished by the respondents for reducing mxx tne
basic.pay‘was that the sasic . ad pdeen ‘wroengly!
fixed initially and that the position had
continued due to ‘adainistrative lapses' for
about twenty years, when it ¥gs decided to
rectify the mistake. The petition filed by the.
appellant £ikm was dismissed by the Tribunal
on 19.9.1993.

3. e have heard learned coLnse l tor thye ur-
ties. That the pevitiocners ' :.4sic pay had ..een
fixed in since 197G at w.:w0 peitie i8S not dus-
puted. There 1s also no dispute that the nasic
pay of the ‘appellant was redoced to #.181 p.m.
£rom #.190 p.m. in 1991 recrospectively w.e.f.

v 18422.1970. The dappellant «a: obvicusly lieun

.7 visited with civil consegurnces but he had neen
granted no Opportunity to £nuw cause against the

P reduction of his basic pay. iHe was not even put
! .On notice before his pay was reduced by the

department and the order came to be made wvchind
his bgck without following any procedura Kirown
to law. There has, thus, been flagrant violation
©f the priniciple of patusal justice and the
appellant has been made to suffer huge financial
loss without being heard. Feir play in action
warrants that no such order which has the =ffect
of an employee surLfering civil consgquences
should be passed w«ithcut sutting the (sic “up Lo
yee) concerned to notice wand giving him s hearing
in the matter. Since, tiat YeS not done, tne
order (memomandin) dated 25.%.1:91, which woes
impugned before the Tribuna: could not certainly
be sustained anu the Cunus g Adnindstrgtive

-~
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Tribunal fell in error in dismissing the
petition of the appellant. The order of the
Tribunal deserves to be set aside. We, accor-
dingly, accept this appeal and set aslde the
ofdencof the Central Administrative Tribunal
dated 17.9.1993.-as well as the ocrder (memoran-—
dum ). impugned before the Tribunal dated 25.7.1991
reducing the basic pay of the appellant from
R5.190 to K181 weaof. 18.12.1970."

of N.Mandal vs. Union of India (CAT Calcutta)

1989 (3) SLR 148 it was observed that

" »The applicant was prcmoted in « post in

higher scale which was not in vxistence. By
mistake or clerical error, his pay was later
noticed and his pay was fixed in the lower

scale. Meanwhile, the employee retired and
expired. The excess amount already paid

not-to be deducted from the rwtirement benefits.t

* The Himachal High Court in 1997 (5) SLR 237 in the case of

Mahavir Singh vs. Union of India and others neld that :
o

nReducing the scale of pay froa the date of
initial appointment and ordering excess
recovery amount without effording any OppOr-~
tunity to the petitioner tc make representaticn
- order is violative of Rules of natural
justice."

Prom what has been discussed above it ls clear that the

y fixation cannot be revised to the dis.advantage of the
&

Y

émpld&ee without. affording him opportunity of hearing. In

VA

5! v,‘
[

this case there is nothing to show that any chow cause notice

was g%ven to the applicant before refixaticn of pay-. The

3
.

i

'appligan

t has now retired so refixation cf pay would reduce

the bgy last drawn consequently pension amount would also

are:

qu

13

Gl

-

get reduced. It would thus be a recurring loss to the

,ﬁgppligént; such an action of the respondents, without affording
W -

epportunity, cannot be sustained.

=Afn view of the above discussions the impugned orders

ashed. It will, however, be open tu the respondents /

thqjaﬁﬁfépriate authority to issue a shcw cuuse Or affcrd

.
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thé appliciant an Qpportuniiy of heariny and then to refix -
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the pay/pensi:y The C.A. stanus allcves accordingly.

¢
* NC ordfr as tu costs.
sd/ VICE CHAIKMAN
5d/ MEMBEM (Adm)
-
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To h
: The Post Master General,

Dibrugarh Region

P.O- Dibrugarh,

Assarm,

Sub: - Judgmont and order datod 27.08.2004 in O. A No.175 of 2003
‘ passed by the CAT, Guwahati Bcnch.

Sir,

Mot respectfully I am enclasing herewith a copy of the Jjudgment and arder dated
27.08.2004 passed by the Hon'ble CAT, Guwahati Bench in O.A. No. 17572003
'portaimng to wrong’ fixation of my pay and recovery thereof, The Jjudgment is salf-,
 contained, and in this context I beg to emphasis that the Hon'ble CAT vide s judgmcm"
aforesaid has quashed the impugned orders. Assuchallthonnpugucdordmwsuodmdot
Nos. (l) PN-58/2002-2093/478 dated 30.08.2002, ) ()()M~43/2002~03/PN~58/2002~03/
D- dated 03.10. 2002, (3) AP/RP/3-172/02 dated 11.10.02, (4) AP/RP/3-172/02 dated
09.12.2002, (5) AP/RP/3-172/2000 dated 15. 01.03, (6) Staff/11-14/89 dated 26.02.03 and
(T) GPF/2-37/GHY/2000-01/394 dated 01.04.03 have been quashed and ‘thereby the
IIon'ble Tribunal has restored me to my original position iec. the position where I was

prior (o the issuance of the impugned orders aforesaid, .

You are therefore requested to implement tho order of the Hon'ble CAT wnhm
thocadxcstrcstonngmypay to my origial position i.e. lhcpaywtnchlwaadrawmg
prior to re-fixation/reduction of my pay and refund me the difference of pay occasionod
by the impugned mducuon including the entive amount of Rs. 96,792/~ which has been
rccovcrcdfrommconaccomtofsocaﬂcdovcrpaymcm thcr.mypayandodwr
retiral ‘benofits should bo fixed giving stage-to-stage ﬁlmmm benefit by fixing my lagt’
basic pay at Rs. 10,250/~ at the time of retirement and my pcrmon be fixed nocordmgly
with all terminal benefits consequential thereto,

| This is for your kind early action.

Enclo: - Copy of judgment dated 27.08.04,
, ’ Yours faxthﬁllly

%{‘m e »~ Qo4
Date: [0->-TY - (CHITTA RANJAN DEB)
- Retired Superintendent,
RMS Division, Silchar,
i Link Road, Lano No.1-A,
Silchar, Assam,

e



\:\, Y DEPARTNMENT OF POSTS, INDIA
! OFFICE OF THE POSTMASTER GEN AT

V DIBRTGARIREGION, DIBRUGART

\.(" APRE A0 NI I S

|",.
To ‘

SriChitta Ranjan Deb.

(Retired SRNL Sitehar)

. Link Road, 1.ane No. 1-A, Silchar-o.

IUis seen Lrom cntnes m your Scrvice Booh thai, vonr oo HNERTIY
HSG=Eon temporany and adivog busis and posted as DN GH-Glo, vl o

ERTE R TII
SosT S R9 dLE-12-90 which was alo confiomed by CPNIG S 5 2

NAUURIN [T HETIN

Vide COMGIT memo Nostali =12 89 A 21-3-930 You had beon wovbgne ¢ 1o
vvring the period from J-12-92 104 2-92 Y our pas in HSG-Fwas e at 10e 7 1ar 1o,

. H
RIS TN BT e

the meantime vou were promoted 1o 1SS group "B on regulin basis an
VS silchar and assumed the harge oF Supdt. PSD, Silchar on i-ten ey
BN proup b vour Pas was Hsed vt vour pay o HSG=l Wil o

promotion (0 HSG-1 cadre wus noi Fegtair. Your pav shoeld v, '
pay in ASPO cadre (Regular posty unce FR-22¢)a)i).
Phe revised Tixation ot your pay s shown below -

BHIR Pay required G be fixed Pay fixed as shown m Seivice iaa
A-1-93 2450 26007 '
P-1-94 SRR 2675 ¥ RG200G-60- 3005 33 7
ERUAY 2600 2750, 3200-T0i- 356,
F-1-96 KOO0 8750
F-1-97 8230 SO0
I-1-98 RSun . 250 [ P TS0 et .
i-94 8750 ' 9300
b-1-00 9000 97350
1-1-01 9250 10000
1-i-02 V500 : 10250

From the above discussion it s observed that the v el o (.

DAMPYGHY was in orderic 2450 - on 4-1-93,

Now Lam direcied o ash YOS 1O WY vour pav sill not be s aed o,
light of above noted circumstances and why exeess amount paid wiil net be recon G
fromy vou? Your explimation should received this ottice within Ten Jdavs o Feeetpt o )
sommunication. othernwise cas. vl be decided ea-paric

'\’—'3‘:\4'.'—: . 4
(AN Dewr
P ot s ooy

Paibrugany Foown,  ntaea,
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To
The Postmaster General,

 Dibrugarh Region,

Dibrugarh: 786001.
Sub: Issue of show cause Notice for — Irregular re-fixation af pay of Shri
_ C.R.Deb, Retired SRM 'S’ RMS Divn. Silchar.
Ref: PMG Dibrugarh letter No.AP/RP/3-172/02 dated 18.10.04.
Sir, |

In reply to your office letter cited above, I have the honour to inform you

. that the proposal sent under your letter cited above is misconceived of ruling
provision of the Department of Posts and denial of justice. I, therefore, disagree

with your proposal on the following ground;-

That I would like to mention that every promotion: anc cmployment in 3
pacticuiar)post/grade at the first instance is made on emgoiary/adhoc basis
followed by confirmation had the incumbent of the post i aflo ved to continue in

“ that promotional post.

That, it is fact that under CPMG/GH memo No. Staff/11-14/89 dated -
1.12.92, 1 was promoted and posted in the vacant Post of DPM ( HSG-1) lying
vacant in GPO, Guwahati. In your above letter, the word "WVACANT" was not
discussed which is the crucial deciding factor of my future continuity in the post
of DPM ( HSG-1) (promotional post) had I not been further promoted in the PSS.
Group B cadre in continuation of my officiating in the Post of Dy.PM (HSG-I) in
GPO, Guwahati. Thus to substantiate my statement that I was posted on
promotion in a vacant post, I am’ annexing @ xerox copy of CPMG/GH letter dated
+1.12.02 for your kind perusal & consideration.

- That after my relieve from the post of Dy.PM GPO/GH, my junior staff
namely Sukleswar Das, ASPOs was ordered by the CPMG/GH vide his memo No.
Staff/11-14/89 dated 8.7.93 to officiate in the resultant vacant post of Dy. PM.
Guwahati GPO. In addition, some more junior staff of gencral line namely (1)
Shri J.C:Laskar, LSG was ordered to work as Dy. PM, GF O/Gl1 immediately after
my relief on promotion in PSS Group B cadre. In suppoi : of 11y statement, Iam
annexing the xerox copy of the charge report dtd. 19.1..¢2 for your kind
consideration. .

It is also a point to add that Shri Sukleswar Das ( Respondent No. 3.0f.0A
175 of 2003 ) a junlor staff of mine was also ordered by the CPMG/GH under his
memo No.Staff/11-14/89 dated 8.7.93 as discussed above and posted as HS5G-1
Dy. PM GPO, Guwahati. In support of my statement that Shri S. Das.is.junior to
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S Ne, @ xerox copy of  CPMG/GH Memo No.Staff/2-29/91 dated 19.11.94 is

- fzannexed for your kind perusal. Above all, it was rightly mentioned in your above
27 letter that the CPMG, N.E.Circle, Shillong was confirmed under CPMG/GH memo-

z No. Staff/11-14/89 dated 21.5.93 that I would have continued in the post of Dy.

i 5]'.;@;‘ .PM GPO Guwahati/had 1 not been promoted to PSS Group ‘B’ cadre ( Xerox copy
/7 annexed). S

- Al these above points fully justify that your proposal sent to me under
3 -your letter dated 18.10.04 is a total misconceived of ruling provision of the
‘Department of Posts. - I would further remind you that my appointing authority
for the post of HSG-I Dy. PM is the Head of the Circle. In my case, the Head of
.- the Circle clearly confirmed to the CPMG N.E.Circle, Shillong about my continuity
~ . ..in the post of Dy. PM ("HSG-I) GPO/GH vide his letter dated 21.5.93 discussed

_ It is also an another point to bring it to your notice that the Authority
LY . competent to issug my annual pay slip used to.issue correct Pay-slips annually
. -and vide. his last Memo No. ADM/1-237/2001-2002/98 dated 07.1.2002; at his

. own.accord issued my annual pay slip showing my scale of pay as Rs.10,250/-
- from 01.1.2002 with all other allowances without any objection. Then how on
later stage the same authority irregularly stepped down my.scale of pay from
‘"_,.~_"R§.10;2,50/-'to Rs.9500/- all on a sudden on 1.1.02 mentioned in your above

* letter which is the subject matter of the objection raised in DDA(P)/Guwahati-
""";Mgn‘io No.PN-58/2002-2003/178 dated 30.8.2002 just before 2(two) months of

my retirement, -

o 7L That T would like to remind you that your letter/ show cause noticed dated
. 18.10.04 was issued as per judgement and order of the Hon'ble CAT/GH in OA
o No.175 of 2003 where there was nothing mention tha: reply to the show cause
should be given within 10 days, otherwise the case will be decided exparte.

- Thus may'I presume that the . Issue of show cause notice with-such a warming

.+ . 'isnothing but anact of injustice to the retired Officer who servéd the Department
oo for':.-.'E.onr.‘{,.?'l{9’ Years with full devotion/dedication.
g ""_‘Lastly, I ohce agaih inform you that I disagree with your proposal sent to
- me and request you to take action for refund of all my pensionery benefits which
were irregularly deducted from my pensionery dues. . 'Y”kawtb oy B bt il

Yours faithfully,

. B - ’ ‘ %{\j/
Enclo: As above : ( C.RDeb)

, : Retired SRM 'S’ RMS Divan,
L. 10-U-oh Silchar,



